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Hetd 	the id, counsel for the petitioner in this MA 
which is an application for restoration of the MA 452/98 which WS 

dismissed for default on 15.1,9. The afores5ld MA 452 of 98 was For 
restoration of CA 1281 of 96 which USS dismissed for default on 20.8,98. 
It is submitted by Mr.Roy Choudhury;, id. counsel for the petitioner 

that an 15.1.99 he could not represent the applicant due to transport 

dialocatjon. After hearing both the' parties the instant MA,is allowed 

and the original MA 452/98 is restor,ed to its original, fi19 and number. 
On consent of. both the parties MA 452/9 8 is taken up for disposal today. 
In MA 452/98 it is stated th9t the id, counsel for the Ppllcflt-rnade a 
mistake in taking dO 	the date or hearing of the CA whict was ad5ned 

to 20.8,98 as per order dated 1.7.98. But he submits te,t h 	the 
date as on 28.8.98 and as such he could not be present in th8Ci On 

20,8,98, After hearing both the p9rties MA 452 of 98 is allowed, TIie 
order of dismiss9l of the OR dated 20.8.98 is set aside and the CA is 

re8tored to its original file and number, CA be listed for admission 

hearing on 29.6,99, moth the MRs therefore stand disposed of. 
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